I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 98 OF 2006

SSM kK&AY L APPELLANT
VERSUS

STATE OF JHARKHAND & ANR.  ..... RESPONDENTS

ORDER

After having argued at length, I|earned counsel
for the appellant prays that the appeal be dism ssed
as wthdrawmn with liberty to raise all questions

before the trial court.

The appeal is dismissed as withdrawmm with the

i berty aforesaid.

[ HARJI T SI NGH BEDI |

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI ,
DECEMBER 14, 2010.



